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,The_: Gua Daran and Diu’ Vlllage Panchayats Regulahon
o 4;.»_v;g;-r:;,,(Amendment) Bill; 1914 . y

“o o {Bill Nou 16 -of 4974)

j‘urther 0. ,amend,the Goa, Doman

: ,Dm leage
Panchayats ;Regulatzon, 1962 :

- BE it enacted’ by the’ Leglsla.tlve Assembly of Goa, '

Daman and ‘Diuin: the Twenty-flfth Year of the . .

" Republié of India'as follows: ==

1. Short title and commencernent. — '(1) ThlS’ Act
‘may be-called the Goa,; Daman and Diu'Village Pan-
-chayats Regulation (Amendment) Act 1974,

(2) 1t shall come into force a.t once
2. Insertlon of new section, 2IA. — . . ..

After sectnon 21 of the Goa., Daman and. .. -
Diu Village Panchayats Regulatxon, 1962 Regulatwn

{hereinafter referred to as the “Regila- - 9 of 1962

“tion”),.. the - following, sectmn shall be
1nserted namely:—: - S

“21A. Allowances to members. — The mem-
bers of a Panchayat (including its chairman and

- vice-chairman) may be paid travelling and daily
allowances at such rates as may be prescribed

for journeys performed by them in relation to

.. any busmess of the Panchayat.”.

" 3. Insertion of new section 23A. — After sectmn‘23
-of the Regulation; the followmg sec’aon shall be
'lnserted namely: — v .

“23A. Power of Collector or other authorised
officer to exercise powers of chairman. — Where
the offices of both the chairman and vice-chair-

~man are -vacant, the Collector, or such other
officer as- the Collector may authorise in this
behalf, shall, pendmg the election of the chair-
-man, exercise all the powers and perform all
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“the functions and duties;of the chairman. under'
" 'thi§ Regulatlon, but shall not have thé right to-
vote 1n -any” meetmg of ‘the ‘Panchayat.”.

4 Insertlon of new: sectmn 31C. — After section.
31B of the Regulation, the following sectlon shall o
be inserted, namely: — -

) “310 Gmnts—m—aiﬁ -—A Panchayat may, by'
....-aresolution passed at its meeting and supported
S :by 8 maJom'ty ‘of. two-th;lrds of the’ total . number--

of its members, give grants-in-aid to any pri--
. vate institution in respect of .any of the matters -

- ‘specified in entries: (1), (3):and (4) of Item:V
- .of the Second -Schedule;:or:in. Ttem: VI of thev
.. said Schedule

Prowded that 0. =.s'uch, grant sha‘L be gwen.
by the Panchayat out of- any contribution made:
" to it by the Government ” .

5 Amendment of sectlon 39 —In sectron 39 of -
the Regulation, in sub-section (1), after clauge (g),«
the fodlowmg clauses shall be- mserted namely =

“(gl) atax on- dogs, i S
(g-2) a tax on advertisements other than v
advertisements pubhshed in the newspapers;”.

6. Amendment of soctlon 65.—-In section 65 of

"the .Regulation,: in sub-section- (2); in- elause (p),

:after the Words “fees for licences”, the Words “and
penmsswns” shall be inserted.

1. Amendment of Second Schedule. —In the
Second Schedule to the Regulation, after the main
hea.dmg, for the. brackets, words and figures “(See

- §ection 31)”, the brackets, words, figures and letter-

« (See sections 31 and 31C)” shall be substltutedb



o S
Sh%eiheM of Gﬁ;ec’l*s and Réators [

The present Blll seeks to amend Ehé emstlng prOr
visiong of the Goa, Daman and Diu Village Pancha-:
yats‘ ‘Regidation; 1962 Under the existing ‘provi-
sions-of the said Reguldtion thepe is mo provision:
for payment of allowances to members of the Pan-
-chayat. Further, the Regulation is silént as t6 who
shall preside ovér the meetings when the offices of
both the chai¥man aad vice-chairman are vacant
- sitffultaneousty. The ifistant amendnyent makés a’
provision for payment of allowances to members
and also provides that the Collector or such other
© officer as the Collector may atithorise shall preside -
‘over the meeting in the event-of both the offices of
chairman and vice-chairman becoming' vacaht simul-
taneously .

2. The- Bill aiso sesks to empower the Village Pan- _: :
chayats to givle giafits foi the promotion of social,

edtwatlona} and crulhiral activities.

'3 Furtlfer’, ‘the amend‘ment seeks to empower the,_'
Village Panchayats to’ leVy' ceftain taxes ' and fees
in order to augment their resources.

Fmanccal 'Memorandum

The - proposed Amendment involves no fmancxal
1mphcat10ns to.the Government. :

Memorandum 'r‘égarding Delegéfed Legislaﬁon

Clause 2 of the Bill empowers the Govt. to frame
rules prescribing the rates at which travelling and
daily allowances may be paid to the members, inclu-
dlxlng' Chairman and vice-Chairman, of a Village Pan-
.chayat.

Again, clause 6 of the Bill empowers the Govern-
ment to frame rules prescribing the rates of fees
that may be charged by a panchaya,t for granting
perrm’ssxons urxder the ‘Act.
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This delegation is.. only for enabling. the Govef’ne
ment to provide for proeedura.l details and is of
normal chara.cter . . -

Panaji, LA K. 8. USGAON\KEAR[ ’
13th: September, 1974 . 'Minister for Development.

Assembly Hall, M. vM NA’IK

Panaji, Secretary to the Legislative -
24th Septem*ber 19\74 Assemsbly of Goa, Daman amxi Dlu

3

Admmlstra.tor s reconmnendatlon under sec-
tion 23 of the Govemment of Umon Temtorles )
“Act, 1963.

. In pursuance of section 23 of the Governméent of

Union Territories Act, 1963, the Administrator of
the Union temtory of Goa, Daman  and Diu, has
recommended to the Legislative Assembly of Goa,
Daman and Diu the introduction and consideration
of the Goa, Daman and Diu Village Pancha.yats Regu
latlon (Amendment) Blll 1974



Ann’éxure fe“'Bﬂl No. 16 of 1974 T

: The Goa, Daman and Blu Vmage Panthayafs Regulahon (Amendment)
R Bull 1974 » :

(No' 9-of. I962)

39. Taxes whic';il' may Ei)é‘ lmposed — (1) éﬁpjec’c to the rules
- made under«this? Regulati)ozi,' a-Panchayat may. levyi—

(a) a tax on the ‘ownérs oF otdupiers of buildings; -
“(b) a tax on vehicles, other tha,n,mechamcauy propelied

vehicleg kept within the ju isdlchon of the Panchayat
(c) a lightmg tax; .

(d) a dramage tax,

‘(e) a pllgnm tax;

' «(f) 2 tax on professions trades callings and employ-
o ments,‘

(g) an entertalnment tax
“ith) octroi;’
(i) fees for sale of goods in markets, melas fa1rs and
festivals; .

(J) fee for grazing of cattle in grazing lands under the
management of the Panchayat;

(k) fees on. cart-stands, tonga-stands and other public .
parking places;

(1) fee for providing the watch and ward of crops in the
village; and

"(m) licence .fee for plying'of public ferry.

(2) The taxes and fees referred to in sub-sectlon (1) shall
be imposed assessed and realised in such’ ma.nner and at such
times as may- be prescribed.

\\\\\
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65. Power to make rules. — The Lieutehant Governor may,
by notification, make rules to carry out the purposes of thig
Regulation.

~' (2) In particular. and Wlthout prejudice to the generality
of the foregoing power, such rules may provide for— -

(a)




G

(p) the fees fcr licences, ‘granted unde ,this Regula.txon '

(3) All rules made under thig’ Regulation shall be 1laid on - -

- the Table of the Legislative Assembly after they are made

and’ shall be - subject ‘to “such ‘muodificatong as the - -Assembly |
may, make during the Session in which,_ they are 50 lalxd or

the session” immedw,tely followin

"V — Social Welfa.re

1.
2.

Relief to the crippled and the dest1tute ) .
Construction of low. rent houses to families with

“yearly income below one thousand rupees.

Preventive and relief mea.sures in times of pubhc
calamity.

Promotion of moral and social welfare actlwtles
and encouraging and- assisting voluntary organi- -

‘ activities.

zations and other agencies engaged in such

i
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VI— Education and Culture
1. Promotion of primary education and assistance
’ in improvement of primary schools.

2. Establshment and maintenance of parks, clubs,
akhadag and other places of recreation for the
villages, including women and children.

3. Establishment and maintenance of libraries and -
reading TOOMS. .
- Assembly Hall, M. M. NAIK

© . Panaj, Secretary to the Legislative.
24th September, 1974.  Assembly of Goa, Daman and Diu
. nk .



